IN THE SUPREME COURT OF | NDI A
ClVIL APPELLATE JURI SDI CTI ON

ClVIL APPEAL NOGS. 9758-9760 OF 2010
(@ SPECI AL LEAVE PETI TI ON( C) NOS. 1264- 1266 OF 2010)

BHAGWAN T SHI NDE & ORS. Appel | ant ('s)
VERSUS
Hl NDUSTAN SPI NNI NG & WEAVI NG M L. LD. &ORS Respondent ( s)
ORDER
Application for inpleadnent is dism ssed.
Del ay condoned.
Leave granted.

Heard | earned counsel for the parties.
During the pendency of these matters, the parties have

am cably settled the matters. Learned counsel appearing for the
wor kmen submits that all the remaining 50 petitioners-workmen wll
accept the sane terns and conditions which were extended to other
wor kmen by the nmanagenent. The anount is already deposited with the
Labour Comm ssi oner, Munbali - r espondent no. 3 her ei n.
M .N M Ganguly, |earned counsel for the workmen, who is present in
Court, undertakes to identify these worknen and on identification
fromhim the anount woul d be rel eased to these worknen.

Learned counsel submtted that during the pendency of
these matters, three worknmen, nanmely M.Ebrahim Dawood Gadkari
petitioner no.16 herein, M.Dilip Tukaram Kanbli-petitioner no.32
herein and M.Ranjit Ranshironman M shra-petitioner no.40 herein,
have expired. Their legal representatives may file indemity bonds

with affidavits bef ore the Labour Conmi ssioner, Minbai and on
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receiving the sane, the amount would be released to the legal heirs
of these three worknen. A copy of the sane be given to |earned
counsel for respondent no.1. No further directions are necessary in
t hese appeals. These appeals are, accordingly, disposed of, |eaving

the parties to bear their own costs.

................... J.
( DALVEER BHANDARI )

................... J.
( DEEPAK VERMA)
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